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 ॥  ,..Hon’ble  Ministers  and  Members  are
 requested  kindly  to  make  it  convenient  to
 Join  the  photograph  and  assemble  ,at  the
 place  of  the  photograph  by  94  4:A.M.
 sharp.  a  दिह

 ce  Acchart  showing  the  scating!  arrange-
 ments  in  the  first  row  has  been  displayed
 on  the  notice  boards  in  PN.O.  and  the
 outer  lobby  for  information  of  the

 Members.  1
 _.If  weather  conditions  are  unfavourable

 between  9  A.M.  and  10  A.M.  on  that  day,
 the  group  photograph  will  automatically
 stand  postporcd  to  a  later  date.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 Fourteenth  Report

 {English}
 SHRI  M.  THAMBI  DURAI  (Dharma-

 puri):  I  beg  to  present  the  Fourteenth
 Report  (ifindi  and  English  versions)  of  the
 Committec  on  Private  Members’  Bills  and
 Resolutions.

 PUBLIC  ACCOUNTS  COMMITTEE

 Twenty-Siath  and  Twenty  Seventh  Reports

 [English]
 SHRI  E.  AYYAPU  REDDY  (Kurnool):

 1  beg  to  present  the  following  Reports
 (Hindi  and  English  versions)  of  the  Public
 Accounts  Committee  :

 (i)  Twenty-Sixth  Report  on  paragraph
 62  of  the  Report  of  the  Comptroller
 and  Auditor  General  of  India  for
 the  year  1981-82,  Union  Govern-
 ment  (Civil)  relating  to  National
 Cooperative  Development  Corpo-
 ration.

 (ii)  Twenty-Seventh  Report  on  action
 taken  by  Government  on  Two
 Hundred  and  Fourteenth  Report

 ५  o  the  Committee  on  Shortfall  in
 the  production  of  an  Equipment
 and  Inventorics  and  Works-in-
 progress  in  Ordnance  Factories.
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 12.12  hes.
 i3*  STATEMENTS  UNDER

 DIRECTION  115

 (i)  Re:  Information  given  by  Minister  of
 State  in  the  Department  of  Agriculture
 and  Cooperation  on  1t0h  March,  1936

 ४  during  the  discussion  on  Drought  and
 Natural  Calamities.

 SHRI  P.  KOLANDAIVELU  (Gobichetti-
 palayam)  :  Hon’ble  Speaker,  Sir,  on  10.3.
 1986  the  Hon'ble  Minister  of  State  for
 Agriculture,  while  replying  to  the  discussion
 under  rule  193  on  ‘‘Situation  arising  out  of
 drought  and  other  Natural  Calamities  in
 various  parts  of  the  Countryਂ  in  Lok
 Sabha  made  the  following  statement  :

 “In  the  case  of  the  Tamil  Nadu  cyclone,
 ।  myself  and  my  officers  were  on  telephone.
 ।  was  on  the  telephone  and  wanted  to
 speak  to  the  Chicf  Minister,  but  I  was  told
 that  he  was  sleeping,  at  9  P.M.  and  his
 P.A.  said  ‘Iam  his  P.A.  You  can  talk  to
 me.  My  Chief  Minister  cannot  be  distur.
 bed”.  I  told  the  ।  ..  to  the  Chief
 Minister.  This  is  a  question  of  cyclone  and
 you  must  inform  the  lower  formations,  and
 therefore,  I  want  to  talk  to  your  Chief
 Minister’?  Then  I  talked  to  my  officers  and
 asked  them  to  tell  the  State  Government
 that  they  should  pass  on  instructions  to  the
 Collectors  of  the  concerned  districts  so  that
 they  can  take  action.  So  this  is  the  attitude
 of  the  Central  Goveroment’’.

 The  above  statement  of  the  Minister
 is  not  correct  as  he  never  contacted  the
 Chief  Minister,  Tamil  Nadu  over  phone  and
 his  P.A.  never  replied  to  him  that  he  was
 sleeping  at9  P.M.  The  telephone  connec-
 tions  of  our  Chief  Minister’s  residence  had
 been  disconnected  from  23.10.85  and
 restored  on  7.1.86.  Because  of  the  Cyclone,
 Madras  received  heavy  and  torrential  rains.
 Since  Chief  Minister’s  residence  was  fully
 inundated,  our  Chief  Minister  was  forced
 to  take  shelter  in  Connemara  Hotel  from
 13.11.85  to  18.11.85.  At  the  time  of  cyclone
 our  Chief  Minister  had  taken  every  precau-
 tionary  measures  to  restore  normalcy  and  the
 reliefmeasures  were  taken  up  on  war  footing,
 The  Hon’ble  Prime  Mivister  and  Union
 Minister  for  Agriculture  have  appreciated
 the  Chief  Minister  and  his  Government  for
 having  taken  the  relief  measures
 immediately.



 in  Statements  Under  -

 In  the  circumstances,  I  beg  to  submit
 that  refernces  to  the  Chief  Minister  of
 Tamil  Nadu  in  the  proceedings  of  Lok
 Sabha  dated  10th  March,  1986  may  kindly
 be  expunged.

 THE  MINISTER  OF  STATE  ।  THE
 DEPARTMENT  OF  AGRICULTURE  AND
 COOPERATION  (SHRI  YOGENDRA
 MAKWANA):  Mr.  Speaker,  Sir,  during
 the  course  of  discussion  on  drought  and
 natural  calamities  under  Rule  193  I  had
 made  the  following  statement  :-

 “On  receipt  of  the  forecast  of  cyclone
 in  Andhra  Pradesh  I  myself  ind  my
 officers  were  on  telephone......  ”

 (Intercuptions)
 SHRI  ८  MADHAV  REDDI

 (Adilabad)  :  What  is  this ?  (/aterruptions)

 This  is  absolutely  wrong.  (/aterruptions)

 SHRI  M  RAGHUMA  REDDY
 (Nalgonda)  :  Don’t  tell  a  *  (Interruptions)

 SHRI  ४.  SOBHANADRERSWARA
 RAO  :  You  must  resign.

 (Unterruptions)

 12.14  brs.
 (ii)  In  reply  to  the  points  made  by  Shri  P.

 Kolandaivelu,  M.P.  Re:  Intormation
 given  by  the  Minister  of  State  in  the
 Department  of  Agriculture  and  Coope-
 ration  on  10th  March,  1986  during  the
 discussion  cn  Dr.usbt  snd  Natural
 Calamities.

 THE  MINISTER  OF  STATE  ।
 IN  THE  DEPARTMENT  OF  AGRICUL-
 TURE  AND  -  COOPERATION  (SHRI
 YOGENDRA  MAKWANA):  Mr,  Speaker,
 Sir,  during  the  course  of  discussion  on
 Drought  and  Natural  Calamities  under  Rule
 193  I  had  made  the  foliowing  statement  :

 "On  receipt  of  the  forecast  of  cyclone
 in  Anhdra  Pradesh  I  myself  and  my
 officers  were  on  telephone.  I  was  on
 the  telephone  and  wanted  to  speak  to
 the  Chicf  Minister,  but  ।  was  told  that
 he  was  sleeping,  at  9  P.M.  and  his
 AP.  said,  ‘‘Iam  his  P.A.  You  can
 talk  to  me.  My  Chief  Minister  cannot
 be  disturbed.””  Obviously  I  told  the
 P.A.  to  the  Chief  Minister  that  this

 MARCH  19,  1986  Direction  1  -

 the  lower  formations,  and  therefore,  I
 want  to  talk  to  your  Chief  Minister.
 Then  ह  talked  to  my  officers  and  asked
 them  to  tell  the  State  Government  that
 they  should  pass  on  instructions  to  the
 Collectors  of  the  concerned  districts,  so
 that  they  can  take  action.”

 This  was  my  intention  when  I  was
 making  such  statement  in  the  august  House.
 ।  certainly  feel  that  my  statement  has
 wrongly  been  reported.  I  regret  the  incon-
 venience  caused.

 (/nterruptions)
 SHRI  M.  RAGHUMA  REDDY  :  It  is

 most  unfair  on  the  part  of  the  Minister,
 (Interruptions)

 MR.  SPEAKER:  I  do  not  know;  that  is
 what  he  15  saying.

 SHRI  हन.  RAGHUMA  REDDY :  It  is  a
 false  statement,

 MR.  SPEAKER  :  ।  did  not  ask  him  to
 say  that.

 (Interruptions)
 SHRI  १४.  SOBHANADREESWARA  RAO:

 You  must  resign.
 (Interruptions)

 MR.  SPEAKER  ,  Order,  order.
 (Interruptions)

 MR.  SPEAKER  :  Order,  order.
 in  the  House.

 (Interruptions)
 SHRI  ८.  MADHAV  REDDI:  The

 Minister  is  telling  an  untruth.  Actually,  it
 is  on  record.  I  have  a  record  of  the  pro-
 ceedings  with  me  that  the  Minister  did  say
 this  about  Tamil  Nadu  cyclone.  The  whole
 context  was  about  Tamil  Nadu  Cyclone.

 (Interruptions)
 MR.  SPEAKER  :  Mr.  Madhav  Reddi,

 look  here,  please  listen  to  me.  Listen  to  me
 now,  Look  here.

 Order

 I  have  to  give  a  rujing.  1  have  allowed
 Mr.  Kolandaivelu  and  in  the  same  way  I
 can  allow  you.  There  is  no  difficulty  before
 me.  It  is  up  to  him.

 (Interruptions)
 MR.  SPEAKER:  1  will  allow  you

 is  a  question  of  cyclone  you  must  inform  |  also.
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 You  get  if  confirmed  and  then  talk  to
 me.

 SHRI  M.  RAGHUMA  REDDY :  Please
 expunge  the  statement.

 SHRI  ८.  MADHAV  REDDI:  Please
 expunge  the  statement,  Sir.

 MR.  SPEAKER  ;  You  do  not  stand  in
 the  aisles,  Go  back  to  your  seats.

 (Interruptions)

 MR.  SPEAKER  :  The  word  ।  -  unpare
 liamentary.  It  should  not  form  part  of  the
 record.

 SHRI  चि.  RAGHUMA  REDDY:  You
 must  expunge  the  statement.  It  is  a  deli-
 berate*

 MR.  SPEAKER  :  You  cannot  say  that.
 (Interruptions)

 MR.  SPEAKER:  Howcan  I  expunge
 his  statement  ?

 (Interruptions)

 MR.  SPEAKER  :  You  cun  repudiate  it.
 You  can  come  under  115.  I  will  allow  you
 also.  {do  not  mind.  I  have  allowed  him.
 ।  will  allow  you  also.  That  is  what  ।  can
 do

 SHRI  M.  RAGHUMA  REDDY  :
 a  ह

 It  is

 MR.  SPEAKER:  What  is  a  *?  How
 can  I  konw?  He  said  it,  I  have  allowed
 him.

 (Interruptions)

 MR.  SPEAKER:  What  you  say,  I  will
 allow.

 (Int  erruptions)
 MR.  SPEAKER  :  ।  have  got  no  ther-

 mometer.  Mr.  Kolandaivelu  challenged  his
 statement  and  I  allowed  him.  If  you  chal-
 lenge  his  statement,  1  will  allow  you  also.

 SHRI  ८  MADHAV  REDDI  :  He  should
 resign,

 MR.  SPEAKER  :  Until  and  unless  they
 go  totheir  seats  nothing  will  go  on
 record.

 (Interruptions)**

 *Eypunged  as  order  by  the  Chair.
 **Not  recorded
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 MR.  SPEAKER  :
 House.

 Put  it  before  the

 (Interruptions)**

 MR.  SPEAKER:  १००  can  counter.
 blast.  You  can  make  a  counter  statement.
 I  will  allow  you.

 (Interruptions)**
 4

 MR.  SPEAKER:  I  will  allow  you
 under  the  rules,  I  would  not  stop  you  doing
 your  job.

 (Interruptions)**
 MR.  SPEAKER  :  ।  will  allow  you  also.

 (Translation]
 Who  has  stopped  you......

 (Interruptions)

 SHRI  ८.  JANGA  REDDY  (Hanam-
 konda)  :  It  will  be  improper  for  him  if  the
 Chief  Minister,  whether  he  belongs  to
 Tamil  Nadu  (Jaterruptions).........  ir  he  is
 woken  up  by  telephoning  at  11  or  12
 O’clock  at  night,  then  such  a  thing......
 CInterrup‘ions).

 MR.  SPEAKER  :  Please  give  a  notice
 under  Rule  115......

 (Interruptions)

 (English)

 MR.  SPEAKER  :  This  all  up  10  him.  I
 cannot  say  anything.

 AN  HON.  MEMBER  :  ।  am  00  point
 of  order.

 (Interruptions)

 MR.  SPEAKER:  Now,  Shri  Arun
 Singh.

 12.18  hrs

 (At  this  stage  Shri  C,  Madhav  Reddi  and
 some  other  Hon.  Members  left  the  House)


